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CENTRAL AD~INISTRA1l.VE n1IBUNAL 
.ALLAHIBAD-HEN9:!z_At.Lt!i_A!3.:...A!2!. 

Allahabad, this the 6th day of June 2002. 

qJOHJM : tlQN. MR. S! DAY AL, ~ 

o, A. No. 686 of 2002. 

Snt. U.mila Rai w/o Shri Y.N. Rai r/o 45, M.I.G., A.11.A. colony, 

Nean Sarai, Allahabad at present posted at T.G. T. Sanskrit, 

Kendriya VidyaJ.aya, fforj har, Guwahati, As san, 

• • • • • • •••• Applicant • 

Counsel· for applicant : Sri S. Mandhy an. 

Versus 

L, Union of India through Secretary, Ministry of Hunan Resources 

Devel opnent, 5hastri Bhawan, New Delhi. 

2. Ccmnissioner, Kendriya Vidyalaya Sang than, 18 Shaheed J eet 

Singh Marg, Institutional Area, Ne# Delhi. 

3. Deputy Canm is sioner (Admn.), Kendriya Vidyal aya Sang than, 

18 Shaheed J eet Singh Marg, Institutional Area, New Delhi. 

• • • • • • • • • • Respondents • 

Counsel for respondents: Sri N.P. Singh • 

.Q R U E R ( ORAL) 

~ MR.. S. , DAYAL, A. M. 

This application has been filed for setting aside the 

order dated 2 l.6.01 transfering the applicant fran Kenctriya 

Vidyalaya, Mughal Ssrai to Kendriya Vidyalaya, Bo.rj har, Gwvahati. 

A further direction to respondents is sought for posting of the 

applicant for his choice station as per her application subnittec 

for the year 2000-01 taking into account the applicant's stay at 

Kendriya Vidyalaya, Mughal Sarai and the ACR points given to her 

credit at that station. 

I have heard Sri s. Mandhyan for applicant and Sri N. P, 

Singh for respondents. 

3. The applicant' s cl aam is based on transfer guidelines 

( Anne:xure P..-1). These guidelines lay t:-own that priority for 

transfer on request shall follow d!s&ending order of canbined 
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weightage to be calculated in tems of errt.Lt.l enerrt points for 

organisational reasons/ interest as al so time individual. needs of 

the teachers seeking transfers. One of the grounds on which 

entitlanent points are given is rating of perfo.lnlance. The 

rating is 10 marks for outstanding, 6 for very g.9od, 4 for good, 

0 for average and minus 10 for.unsatisfactory for each year of 

rating of pe rf o zm en ce , Another ground is st&y at the station 

fran wbere the transfer bas been sought and one mark is to be 

given for each year of stay existing three years subject to a 

maximua of 20 points. The applicant had given her application 

for transfer on request in Feb.20CO for the year 2000-01. She 

bad mentioned in the colunn of choice station 5 code nane s, The 
~ L- 

transfer guiialelines lay down that ~1 transfer was sought 

by the teachers uni er para 8 of the guidelines after continuous 

stay ef 5 years, the vacancy shall be created to accanmodate the 

teacher by transferring the teachers with longer period of stay 

at the station ef choice provided that they had served not less 

than 5 years at that station and provided the Principals, who 
G\,¥€_ t- 

have been retained for excel! ance ~l not dis pl aced. De spite 

the application for transfer of request for the year 2000-01, 

the applicant was given none of the choice stations but was 

transferred to Ki9adillriya Vidyalaya Bo.rj bar after her transfer 

to Khanariya could not fructify on account of want of vacancy 

of Sanskrit teacher in that Kendriya Vidyal.aya. The applicant 

went and joined at Bo.rj bar and had \IDlerstanding that her 

request for transfer for the choice of stations for the session 
t-- 

of 2000-0l would continue with the sane entitlan ent points 

because she had not been given the choice station when she was 

transferred to Borj har. The respondents vide their letter dated 

12. !.Ol ( Annexure-Pi.-5) had inf ozm ed all Principal. s of Kendriya 

Vidyalayas that the canputerised priority list for 2000-01 will 
V~'J,W. t- 

remain in~ Afor the year 2001-02. The respondents have, 

however, decided to invite fresh applications for the year 

20)2-03 which has a modified format. The applicant now fears 
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that her priority in the list of request transfer would change 
- ~v dt-kv-t- 

and al though she was entitled to transferred to a station ~ 
"' choice even by displacing another teacher, she may n<1N be 

deprived of transfer to station of her choice because of change 

of f'crm at , The applicant has mentioned that Sn t. V. L. Mishra 

bas been shown higher in the priority list than the applicant. 

The applicant cf a im s that her entitlanent points were more than 

those of 3:nt. V.L. Mishra, who has been transferred f ran Borj bar 

to Gantt., Allahabad. The applicant has also pointed out that 

in order dated 31.8.2C01 of K. v.s., NEY" Delhi No.F.7-l{D)-2001- 

KVS{ Estt.III)° (Vol .][)V), it bas been mentioned that canpetent 

authority has decided to offer place of posting to those lady 

teachers, who have been posted at North Eastern Region, J&K, 

J&N Ayarl and as a one time measure keeping in view the dif ficul­ 

tie s faced by than in joining and working at those pl ac es , The 

afplicant had moved a representation pursuant to the said clause 

in order dated 31.8.2001. It is cl edmed that while the orders 

of a nunber of ladies posted at Difficult s-tations have been 

modified, the applicant has not been given a sympathetic consi­ 

deration. 

In views of the issues raised by the applicant in her 

application, it appears appropriate to allow the applicant to 

send a representation containing all her grounds for grant of 

choice postings to the respondents within a period of one week 

and the respondents shall have three weeks to decide the 

representation by a reasoned and speaking. order. 

There shall be no order as to costs. 

A.M •. 

AStha!l,51' 


